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Petltioners by Dr.m, S

Nagarage,

ls“fL—-ﬁp_ ’ 1 2. Respondents by SmtiK. °-
: 1 ' - : ‘ Gahga Deputy Rccountant General
’- C (Admn, ), Bengalore. '

3.In these pétitions filed
| under Sec.17 of the. Administrative !
‘ _ Tribunels Act,1985 and the Contempt
l of Courts Act 1971, the pet;tloners
have moved this Tribunal €0 initiste
( contempt of’ Courts proceedlngs
' ‘sgainst the res pondents for pon~
w A J.mplementetion of the orders ‘made
1 v A'in their favour, by this Tribunel.

4, Smt, K Genga, Deputy lccoun-
tant General, appearing for the
respondents, has brought to our
notice that the Hon'ble Supreme
Court has stayed the operation of

,f!5-~—~1§\\ the orders made in favour of the
N‘STPA )

(ﬁ&A > iﬁ\\ petitioners and therefore, these
oo e N :
> <

J” - - x| Contempt of Courts Proceedings are
G"(’ “ 7 "\ - "\". lisble to be dropped. Ue find

¥ ( \ ¢ this submission of Smt. Gzngs is
l ?,é {;9_2 ) . correct.  On this view, these
\ U AR o )FI Contempt of Courts Proceedings sre
i R N /,} ‘ lisble to be dropped. We, therefore,
' 57\-\.-1-/“§ ,42 drop these Contempt of Courts Pro-
oo \;qmciziiz;ﬁﬁ;?/ ceedings, But, in the circumstences
) R ofthe caseg, we direct the perties

to bear their own costs,
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he orders of

Intthese’c1rcumstan-

thls Tr1bunal.=

ces, we - cons;der it proper_to drop
the. Contempt of Court Proceedlngs !

in- que=t10n. The eaid proceedlngs-
therefore sre hereby dropped. But,
in the circumstances of the cese,
we direct the pert1e= to bear th21r‘
oun costs. Lo .
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